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Date of Order: 19.12.95.
CrP 121/95 (OA 2 iJ/q3)
Suresh Chand Dulwey
... Petiticner.

Versus

“ee Responﬂent.
CORAM:
HONM'ELE MFP, GOFAL URISHNA, VICE CHAIFMAN
HON'ELE MF. O.F. SHAFMA, MEMBER (
For the Petitionsr see Mr. Aszhclk Gaur

For the Regj anw r eee M. M.S. Gadogil, O.5.,
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ORDER
PER HOII'ELE MP, G?PAiKEIbHUA, VICE CHAIFMAL

Petitcioner, Smrzsh Charnd Dubey, has £ilzd chis Contempt Potition u/s 17
of the Adminizivacive Tribunals Ack, 1925, stating rthevrzin that by wilfolly
Aizcheying the divesctions of the Tribunal given in OA 256/93 on 17.11.93 for
convening & reviszw DPC ignoring the suzpension ovdsr and the charge-shaet datsd

£.2.82, the rzepondants have commibbed contempt of court.

2. We have hzard the lemmed counszl £or the pstitionsr and Shri M.S.
Gadyil, Office Supdi., dzparimental vepriscntative for the respendsni, and have

gne through the records of the case.

3. The divaciionz of the Trikbmal given in the aforasaid OA may be

extracted below -

"2. Lee. The respondznis aves direciosd Lo convens: & revisw DPC and ©o
considzr the czzz of the applicant afrazsh in the light o
exf1a nzd albove, They shall cavry out this exerc
4 monthe from the date of the receipt o
2. Az regards the spplicanc'!s claim fovr pay and allowances for the
period  of suspension,  th: vespondinte  ave divectad to pass  an
appropriate ordsr undsr FROS4-F faling into zccount the facis and

ciroumstances of thz caze: within a pericd of 4 months from the date of

the veceipt of a copy of this ordsr.

:4kh013 By ovder dated 12,11.95 the suspension period of the petiticnzr from 03.2.88 io
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20.5.585 haz o be treated on by for all pupeses. It has besn categorically
stat=d in the veply £iled by the vespondent thai the salavy for che pericd from

3.2.85 o 20.6.8%9 has bzen ovdzred oo be pald oo the petitionsr, as may e doe
te him, vide order dated 1.11.95 ai Anpesire B-2. The petitionzr has alrzaly

bzen promoted on proforma besiz to the poat of Head Clerl acals Pe.1400-2200
(EF) w.z.f. 30.2.38. In ithe cirvounscancez, we £ind that the afo
directicons of the Tribunel have besn complizd with by the veaspondent.

4. The
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r hiz Contempi Petition iz dismissed. otics: izanzd
is discharged. ’

(O.P. bl‘/ﬁ"]fg) | C’fkTN&H

MEMBER (A)



